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CENTRAL ADMINISTRATIVE TRIBUNAL
-~ @JWAHATI BENCH:

OQORDERSSHEET

Original Application No. ;LD\S'JQ‘.Z—

* Mise Petition No. va

- Contempt Petition No.;__________:_ 4

. Review Applicantion No. . _/

%Applecant(s '\Q,Q-—n%u.ﬁ_cy k-VS- Union of India & Ors
“dvecate for the Applicantsi- M. Ehovwndd | S. 'NCUR/ Me. Lo Do
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; 2$.8.07. The appﬁcam was  butiajly
] appoint‘edl"as Civikan Cook and thercafter

he was }:E:ustmcd as Model Maker w.e.L

01.12.1995 in the pay scaie of R 50-

. Registrar 1500/-. [On 0G.11.2003 th: Schodt
% | Zutherily blarifed ey remostering of the.
% applicant ! ilas been transimed to the

fetotions (ﬂ’v‘ 2 Yed | cadee of Model Maier is not a promotion.
V%‘%""Ul MNoRKeldh ant not Accordingfio the applicant he shonld have:
N B TEP [3—‘-\{\ _QMrV,,L&r; j been grarted as 1femustcr from. Cook to
| | Model Maker w.e.f.01.12.1995 in the pay

scale of Rs. 950-1500/7-Vide impugrerl

@7—@ . onder daled 02012.04 informed the
- = €7 ’ applicant fthat remustrring fom Cook to
' Model Maler iz pritis focie appzars to be

' ] irregular s because Model Maker is a

promaotionhl post fmm the Model Mazdoor

with 5 vears servncc and also observed

that the individual could be eligible for
Contd /-
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‘n',hefs. _ . |
I have heard Mr M.Lhanda l::arned N

‘_ ACP bem:ﬁt onlv after completing 12 vears

o of scmcc from the date of remmstering i.e.

~ -

. n-r"

e

X on Nov 2307 The applicant has submitt: d .

tepresenmuons -+ dated “ 7~ 30.03. 2005; - .
25, o1 2006 bef@m the respom!ents to

apphﬂant that the apphcant is not enntled’ - _
‘fto the benéﬁt' of A‘CP’ inlview of ﬁue fact _
24 (hat he has ah'eadv got a ﬁmelal

'_-gi*ant ihe pay scale -of Rs. g1‘3()0-(’5()0()1[- -
ant tb.e ‘Qe'i%psmdem No. 5 informed the

upgmdation to the post of Model Maker .

apphcant has ﬁlrd this O. A *sce‘mng the

O frosa® ,.Oi.:;2.9a. Being  aggrieved ' the -

AJ _conmsel for the apphcant and Mrs. M. Das, =

learned  AddLC.G.S.C.  for ! the -
Respondents. Counsel for the respondents
has submntod that he wou.ld hkc o take

instructions. . - v LT 0o
in the meanttme this Court duects

| the respon.dents_ that furth;r récovery if -

- datc

any, wiil be kcpt in abeyance tﬂl the pext .

Post thf' m'httrr on 28 9 07

Vice-Chairrnan |

.
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-28.9.‘07‘. - .. Mrs. U.Dutta, learned counsei for
the Applicant and Mrs.Manjula Das, learned
‘Addl. Standing Counsel for the Central
‘Government are present. Learned Addl
~ Standing Counsel has not been able to
. obtain " any " instructions from the
Respondents
"' Issue notice to the Rcspondents
_requiring them to file reply by 30.11.07.

As an ad- interim measure, no reCovery
~should bé made from the applicant until
:.furth'cr orders.

While granting the ad- interim order,
liberty is hereby granted to the Respondents ..

ot o . .. to put up their objection, if any, to the

- ... ... . iterinprayer made in this Original
B S . Application/ to this ad interim order. -

| o " Send cdpics of this order to the

- respondents’ (alongwith notices) and free

.. copies of this order be also handed over to
‘the learned counsel appearing for both the .

parties.
. e ) . i ;
LB . y f PR \
-(kﬁ (Manoranjan Mahanty)
"Méember(A) Vice-Chairman
D\ 2 ATV 1 o
Q \» g-{v\c)\ Q—&?—:l A ' )
f e A o &J\?t\t:: 30.11.2007 Mr.M.Chanda, learned counsel for
R W APV T Agen —Gpred the - Applicant is present. Mrs.M.Das,
M e v e | learned Addl. C.G.S.C. undertakes to file
, ‘Q\\/ written statement today and serve a copy
. thereof on Mr.M.Chanda, who seeks four
Notrea N Orefev Aect— weeks time to file rejoinder.

{o LD/-[.Scef/ o1 Sorr

CWA" %ﬁ ~yes 77. 03
?—’ P awaiting rejoinder from the Applicant.
n

j‘J‘OSi;g?’Z‘?JfA[D | /?7/

Call this matter on 01.01.2008

P(JX% .D/NU«/OOS')ZO[l)o? ) ‘;a.”vaD
: (Khushiram)
17 - | Member (4}
ﬂ(gy oj I5/19) 07 Job/ :
N erv ek |
g m?\ RU‘"-C’M/;Z A |
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‘ Geed N oer OJ,O]).ZOOB‘;; None. appears for the Respondeﬁ’rs;‘lt is

\ﬂ]/g l— ’Ls\ Lﬂp e oStated that Mis.M.Das. learned Addl. Standing
W R T rym;.- COUNsel for the Union of India shall file her

N - apbeargnce memo in this case on behalf of

#.ag-\l'@-}g; SRR VI . .the\Respondents and shall file her wn tten

108 o T -+ statement by 04.01.2008.
Wis '\/}aﬁ}‘w . .. .. . Cdlithismatter on 0401.2008.
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T e - {Khushiram) (M.R.Mohanty)

Member (A} Vice-Chairman
2 1. 0? /ob/ oo
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Utod, Ty deved. e inthiecssen ,

o . L 04 017008, in this case writtan stateament hae
f'.. . N airead -hgan fiterd Qﬂkﬁnnt?nipqalrﬂoaq
A dyee avamined ef the tinal hearing tho
f;.nqx:. .m admittad and lihartv is hereby
aranted ta the Annplicant to fite rejinvindear

by 4% Februkry, 2008,

_. .Call this matter on 4 Februarv

anna
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.| y 225 of 07 -
= | B |
. 04.01.2008 In this case written statement has
- already been filed. Subject to legal pleas to
( ' .
l 1 PR - be examined at the final hearing, the case is
P TO -7 - 'ten .. admitted and liberty is hereby granted to the
“ Applicant to file rejoinder by 4t February,
. 12008, S
L ‘ Call this matter on 4th February,
. ' : 2008. TR
) ' . ,."-.! . -'l' . ) R , ! '
: AL T N . :
(Khushiram) (M.R.Mohanty)
% Member(A) Vice-Chairman
. i mo . ’
L,'Q\ D" oy , . \ L_mu" o
04.02.2007 ~ Despite opportunity, no rejoinder has yet
. been filed in this case. Mrs.U.Dutta, learned
- / ! ' , " counsel appearing for the Applicant, seeks
more time to file rejoinder.
d)f < Call this matter on 05.03.2008 awaiting
Ra,gm MC;LLH mn ) .
e ‘c’\hzﬂ) 1 . rejoinder from the Applicant.
. Lv@l @%‘ R 07T ! {Khushiram) (M.R.Mohanty) [
) : | Member (A) Vice-Chairman
fbb/ |
' . ) T -
%\LWP 05.03.08 ~ Call this matter on 24.4.2008.
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22 40%

(Khushiram)
Member(A)_
| R | |
R@Xofmauh W\M—- . 24.04.2008 On the prayer of Mrs U. Dutta,
HM learned Counsel appearing for. the

. Applicant, two weeks time granted to file
zqiog@‘ . o Rejoinder. '

Call this matter on 08.05.2008.

=
(M. R. Mohanty)
Vice-Chairman

h‘Lm . ' ‘
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AW 1081052008 Despite opportunities, rejoinder
S has not been filed by the Applicant.
' 1 e Call this matter on 20.6.2008 for
0.4 @ * hearing.

-

, _ S 20,06.2008
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(Member{A) _ Vice—Chaj;man

On :the prayer of learned counsel

appeanng for both parties, call this matter on |
2“*1 September 2008 for hearing. - |

o

" (Khushiram) . ' (M.R.Mohanty)l
- Member(A) " Vice-Chairman

02.09.2008  On the prayer of Mrs M. Das, learned
Counsel appearing for the Respondents.

(made in presence of Mr. M. Chanda,

‘learned  Counsel 4&ppearing for- the
Applicant), hearing of this matter stands’

adjourned to 30.00.2008.

Zhushiram) (M.R. Mohanty)
Member{A) Vice-Chairman
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30.09.2008. On the prayer of Mr.M.Chanda, learned *
RO e - i coungel appearing for the Applicant (madé in
A presence of  Mrs. M.Das, learned
Addl.Standing Counsel appearing for the |
LR y ' Union of India}, call this matter oy .
o | 01.12.2008, |
i R v
Jgrm Ve m_adfa\ (S,N.Shuki/a) [M.R.Moin.ahty_)
VLA m - Member(A) Vice-Chairman

-Qg,uf_o%! 01.12.2008 Mr M. Chanda, learned Counsel

appearing for the Applicant, and Mrs M.
Das, learned Standing Counsel for the

Union of India, are present.

Call this matter on 22.01.2009,

1 - mﬁ%zm

Vice-Chairman
nkm

| ¢ ,L\Lg-QI‘Q,—Q *
22""‘ Cq":) %—w—o (N /\‘/b v\r-d\"‘ NS .

e}

\/—-{Qﬂ- A~ Z-:r' 2- 1 b

A cage 1 mwu’r@_ ‘0{/’0 | —
15’6?' WWV-M% ‘271:02.2009 , Call this matter on 2414.2000 for

hearing.

%‘_i” °9. ' /;fp

(M.R. Mohanty)
Vice-Chairman

 he. CRSC A'a pyad | nkm

. .. 24042009 . Call this matter on 05.06.2009 for hearing.

==
Pl 09, |
{(M.R.Mohanty]

o S ' : ' Vice-Chadirman
‘ /bb/ ;
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.} . 05.06.2009 Call this matter on 31.07.2009 for hearing.
I - ' w
X .
| |
! {M.R.Mohanty]
f" Vice-Chairman
| /bb/
N
: *
é“ 31 .07.2009 Mr. M Chanda, learned counsel for the
| .

Apphcon‘r is present. On ’rhe prayer of
Mrs.M.Das, learned Addi. Standing counsel

representing the Respondents, call this matter

- on 06.08.2009. /,;L
N e
i' (M.KLhaturvedi) - (M.R.Mohanty]
| Mémber (A) Vice-Chairman
/bb/

06.08.2009 . Heard Mr.M.Chanda, learned
counsel appearing for the Applicant
and Mrs. Manjula Das, learned

| L Addl Standing Counsel appearing for

the Respondents and perused' the

materials placed on record.
Hcaﬁng concluded. Judgment

S /e | - ‘%
l QIQQJ T ke di) (MR.Mc
) .K.Chaturvedi) (M.R.Mohanty)
4 sdapmart oo Member{A) Vice-Chairman
i 10( q (2004 Femd ~
\to c’Q){u Dsextom tor
¢ \Q o T AMM 10.09.2009 Judgment pronounced in open
lem \’Q\’H RQ%‘Q paxt. . Court. Kept in separate sheets.
blNa 1900 ~flug Njg\-“ %ﬁ\\ + Application is dismissed. No costs.

b M o N |
v @ | (M};*@m;,edi, - (Mﬁ’inm

Member (A) - Vice-Chairman

|
-
{ 1 - reserved.
|
|
|
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A No. 225 of 2007

DATE OF DECISION: 10.09.2009

'Shri Rintu Roy

.................................. et e ADPliCANYS,
Mr.M.Chanda:
e e e et et e e e e e Advocate for the
Applicant/s.
- Versus —
U.Ol &Ors
ceeees ... RESPONdent/s
Mrs.Manjula Das, Addl. C.G.S.C.
vevieeenn.......Advocate for the
Respondents

CORAM

THE HON’BLE MR.MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

1. Whether Reporters of local néwspapers may be allowed to see Yéglpla’
the Judgment?
v
2. Whether to be referred to the Reporter or not? Yes/Ne™
3. Whether copies to be circulated to other Benches? " YesINS

4, Whether their Lordships wish to see the fair copy v
of the Judgment? ' ‘ Yes/No”

Judgment delivered by




CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 225 of 2007.

Date of Order: This, the 10th Day of September, 2009.

THE HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN,

THE HON'BLE SHRI MADAN KUMAR CHATURVEDI, MEMBER (A}.

Shri Rintu Roy

No.14117514 Model Maker
Counter Insurgency and Jungle
Welfare School

PIN: 900 466

C/0: 99 APO.

By Advocates:  Mr.M.Chanda, Mr.S.Nath & Mrs.U.Dutfa.,

- Versus —

The Union of India
represented by the Secretary
to the Government of India
Ministry of Defence

South Block

New Delhi-110001.

The Director General of Military Training
General Staff Branch

Army Headquarters

DHQ, PO, New Delhi-110011.

The Commandant -

Counter.insurgency and Jungle Welfare School
PIN: 900 446

C/O: 99 APO.

The Confiroller of Defence Aécounf‘s
“"Udayan Vihar", Narangi
Guwahati-781 171.

. - The Sr. Area Accounts Officer

Area Accounts Office
Bivar Road, Shillong-1.

By Mrs. Manjula Das, Addl.C,c;,y;/
.. * *Q * ¥

... Applicant.

... Respondents.



ORDER
10/09/2009

MANORANJAN MOHANTY, (V.C.):-

Applicanf, who served as a Civiian Cook in Counter

Insurgency and Jungle Warfare School {in short *ClJW School’} of Ministry of

‘Defence since 17.08.1988 with the pay in the scale of Rs.775-1025/-, was re-

mustered as ‘Model Maker' (with effect from 01.1 2.1995') in the pay scale of
Rs.950-20-1150-EB-25-1500 by an order dated 04.12.1995. Later his said pay
was revised upwardly (under the Pay Rules of 1997) w._e.f. 01.01.1996. By a
communication dated 17.07.2003 of the CIJW School (to the
AAQ/Har./Shillong) it was proposed to grant him beneﬁ’r ‘of 1%t Level of
Assured Career Progression (in short ‘ACP'] Scheme from the scale of
Rs.3050-75-3950-80-4590/- to the scale of Rs.3200-85-4900/- (i.e., from $-5 to
S-6) w.e.f. 17.08.2000. His pay, however, was upgraded to the pay scale of
Rs.4000-100-6000/- by an order dated 10.122003 after intemal
comespondences dated 24.7.2003 from the AAO/Hars./Shillong and datfed
28.09.2003 and 06.11.2003 from the CIUW School. Later, by a
commuﬁicoﬁon dated 19.04.2004 from CUUW School, AAO/Hars./Shillong

was requested to step up the pay of the Applicant: for some of his juniors

were gefting pay at a higher rate than the Applicant and the said

" AAQ/Shillong, on exqmi‘n.clﬁon of the matter, found that the so-called

juniors were Coo‘ks and fhe Applicant, not being a Cook and the post of
Edv\g

.Cook not,a feeder cadre for the post of ‘Model Maker'; there were no

scope fo compare between the Applicant and the Cooks. He returned fhe

papers to the School on 26.05.2004
O



By a later communication dated 02.12.2004 of the Directorate
General of Military Training (addressed to CIJW Schooi, in response fo

School's letter dated 06.11.2004) following orders were passed:-

“2. The matter has been examined at this HQs.
As per SRO 140/76 (extract in respect of the post of
Model Maker enclosed) applicable to the Group
‘C' and ‘D’ posts in the Military Training
Directorate, the post of Model Maker is to be filled
by promotion from the Model Mazdoor with 5
years' service in the grade. However, it is seen
from the available documents including the order
dated 28 Nov 1995 issued by CIJWS that Shri Rintu
Roy was re-mustered from Cook (unit] to Model
Maker which prima facie appears to be imegular.
it is also pertinent to mention that in any case the
individual could be eligible for the first ACP benefit
only after completing 12 years of service after re-
mustering. The individual will be completing 12
years of service after re-mustering in Nov 2007
whereas he has been granted ACP wef 01 Dec
2000, which is also iregular, and not as per rules.

3. In light of the observations ménﬁoned
above you are requested fo reconcile and take
corrective action in the matter."

.On 30.03.2005 and on 25.01.2006, the Applicant {on facing
verbal order for recovery of excess payments made to him) represented to
the Commandant of the School; which were duly dealt with by the
authorities on 30.01.2006 and 07.02.2006. Applicant also placed further
materials in support of his stand (taken in his representations) on 07.02.2006.
On 20.03.2006, AAO/Shillong informed that the Appiicant was not entitled
to 1st ACP with effect from 17.08.2000 and a recovery order was passed on
31.05.2006. On 25.07.2007 it was intimated that Applicant was entitled to 1
ACP only on comple‘tiOn of 12 years from the date of his re-mustering on

01.12.1995. Being aggrieved by the above sequence of events the

Applicant approached this Tribunal with the present Original Applic?%
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filed (on 27.08.2007) under Section 19 of the Administrative Tribunals Act,

1985,

2. By way of filing a written statement, the Respondents disclosed
that:-

“3. The applicant, i Rintu Roy, was appointed
as cook (Unit Group-D Category in the Counter
Insurgency and Jungie Welfare School) vide order
dated 17.08.1985 in the pay scale of Rs.775-12-995-
EV-14-1025 in the existing vacancies and was
working at Administrative Wing.

4, Thereafter, on 01.12.95 the applicant was re-
mustered from cook (U) to Model maker (Group-C
Category) in the scale of 950-1500.

5. That, as per 5h Central Pay Commission
Recommendation and as implemented the pay
scale of the applicant was fixed at Rs.3050-4590
with effect from 01.01.96.

6. That as per CCS (Revised Pay) Rules 1997
the pay scale of Model maker from 950-1500 was
revised in the 5h  Pay  Commission
Recommendation and the pay scale fixed at
Rs.3050-45%0.

Further, the pay scale of “other technicians™
of department of Medical and Para-medical
services was fixed as Rs.4000-6000/-.

The applicant in the instant case claiming
the pay scale of Rs.4000-6000/- in fact is not
applicable o him as the same is not for model
maker."

3. In the written statement it has also been discloséd that:-

“7.  That the applicant was granted the first ACP
benefit in the pay scale of Rs.3200-4900 on
completion of the mandatory survey on
01.12.2000. However, emoneously the applicant
pay scale was refixed in the scale of Rs.4000-100-
6000. Subsequently the documents along with the
service-book of the applicant were submitted to
the Area Account Office, Shillong for verification.
During course of verification and exploration ﬂ
)



the records the Area Accountant Office, Shillong
objected the same stating that there is an error of
fixation of pay under ACP scheme which required
review by their office. Accordingly, Amrear
Accountant Office, Shillong returned the Service
book vide letter dated 27.07.01.

8. Thereafter the service book was again re-
submitied to Area Accountant Office, Shillong for
pay fixation in the pay scale Rs.3200-4900 as first’
ACP. Accordingly, Area Accountant Office,
Shillong fixed the pay.

9. That fhe rank of Model maker is not identical
to the rank of Pattern Maker (HS-Grade-i).

10.. That the Model Maker does not fall within
the purview of the "other technicians”. Hence the
pay scate of Rs.4000-6000/- is not applicable to
him. He even does not fulfill the requisite criteria as
prescribed in the Recruitment Rule.”

4., In the written statement, it has, further, been disclosed that:-

“11. That as per the clarification dated 02.12.04
of the Director General of Military Training Army
Headquarter (Respondent No.2) the post of Model
maker is a promotional post and the said post is to
be filed by promotion from the Model Mazdoor
with 5 years service. Accordingly the applicant is
entitled to get the benefit of 1% Financial
Upgradation only in November 2007 counting the
period from 28.11.95 as and when the applicant
was re-mustered to Model maker. Thus, the 1t ACP
granted to the applicant on 01.12.2000 is imregular
and not as per rules.”

5. By way of fiing a Rejoinder (fo the written stafement of the

Respondents) the Applicanf has supported his own case.

6. It is not in dispute that the Applicant made a fresh entry to the
post of ‘Model Maker” w.e.f. 01.12.1995 (although it is stafed that the sald
entry was not in accordance with Recruitment Rules) with a distinct pay -

scale (higher than the pay scale of the post previously held by him) and ﬂ
: y o)
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completed 12 years of service only on 01.12.2007 to enjoy the ist ACP
benefits. Mr.M.Chanda, learmned counsel for the Applicant has, however, .
poinfed out that after introduction of new pay scales from 01.01.1994, the ‘
pay of ‘Cook’ and '‘Model Maker' became equal and, as such, the
Applicant did not enjoy much in co-mpcrison to his previous post. But the
Applicant certainly enjoyed the higher pay scale (than his previous post of
'Cook’} till the Revised Pay Rules that came in 1997. Since he made a re-
entry/re-mustered to service as a ‘Model Maker' w.e.f. 01.12.1995, under
the then ACP Scheme, he is/was only entitled to get 1st ACP benefits {in
next higher scale) from 01.12.2007. As it appears, the said 1st ACP benefits
were granted to him wrongly w.e.f. 17.08.2000. Applicant was enjoying a-
higher pay scale w.e.f. 01.12.1995 and therefore he was not entitled to 1st
ACP benefit w.e.f. 17.08.2000; because he was in a different post (of Cook]
carmying a different/lower pay scale before 01.12.1995. Thus the decision to
rectify the mistake/wrong grant of 1t ACP from 17.08.2000 was a correct
step taken by the Respondents. As a consequence, ;rhe QeciSion to recover

the excess amount paid to the Applicant was also just.

7. - ACP Scheme (under which 1t benefit was given to the
Ap;"pii»c;cnf) was a statutory one (under Article 73 of the Constitution of
India) and that was deviated by granting 1t ACP benefit (o the Applicant)
w.ef. 17.08.2000. Now, it is argued on behalf of the Applicant that the
Respondén’rs should be estopped to recover the excess money paid. There
cannot be any estoppel against statute. Statute desires to pay 15t ACP on
completion of 12 years of service in a particular post/pay scate. But 1st ACP

was granted to the Applicant dehors the said statutory provision. Thus, such

excess payment (which was made dehors the statutory provision) needs/fo\_L
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be recovered and no estoppel can be pleaded against it. Thus, we hold

that the order of recovery was just and proper.

8. Now that the Applicant is entitted to 1t ACP benefit from
01.12.2007, we direct the Respondems to consider to grant him the said 1¢
ACP benefits with effeéf from sqid date (if the same has not yet been
done) and recover/adjust the excess amounf already paid to him wrongly
(as 1t ACP, from 17.08.2000) from the ACP benefits to be granted from

01.12.2007.

9. This case is accordingly dismissed. With dismissal of this case,
the interim restraint orders issued on 28.08.2007 and 28.09.2007 also stand

vacated. No costs.

10. At the close of hearing, Mr.M.Chanda, learned counsel for the
Applicant, pointed out that during the pendency of this case, the new pay
Rules have been introduced w.e.f. 01.01.2006 and that ACP Scheme has
also been revised to grant ACP benefits at the end of 10t; 20th and 30t
year of services and that the Applicant may be entitled to get 1st ACP
benefits w.e'.f. 01.12.2005 instead of 01.12.2007. Without examining the

matfer, we grant liberty to the Applicant to represent his case, as aferesaid,

to get 1t ACP benefit from an earlier date. P
\
4
(MADAN KUMAR CHATURVEDI) (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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16~ ANNEXULE — 1

REGTRICTED

. ﬁrs SER MO, 5304005 UNIT CLIW .moox.. c/o 99 APO

WING IN ANMY CONCESSION BF BATTLE XS (MIZERAM)

'l.ast no part 1I Order No.ﬁOl?/l/lﬁ/Ci\'(III) dated ’ 22 Nov 95

©Present DO Part 17 Onder No,6017/1/17/Civ(111) dated 1 oly Tec 98

 RBAUSTERING OF TRADE

' 1. 'sﬁri ﬁiutu

Foy Ol pec 95 istered from| Cook Unlt to Model
A Maktar udth effe Tom Ol Dec 9%
| and pay 050/= p.me in the

scale of Ra. 9oG~20-1150-CB-25~1500

wef,

e ———————

'.._(Baud Proceading alongwith Oxdexr of tho appointing authority ukkzzhe
| ettached for AAD Shillong only in orlg.\.nal)

pistribution % %n singh)
Normal .
) Major
i; OC Adm Wing

for Condt

[(ESTRIGTED

-5






-~

[
i
3u

- F93, ne 141174 ¢4, Ck Mess

-~ AT - AExuRE 2

- STATS SKR NO 3 559807( WIT 4 CIJW Schoel,. C/0 99 Apo
£§EE“ﬁi‘”;?i‘ii'&iii;‘ﬁ;'ZBi?]I7i§7EIFTIIEIiIYflSES “?'5§'535'§56§'

Tresent DO Part II order No_£017/1/24/Civ(ii&iil) dt_y'/0 pec_2003

FIXATION OF PAY UNDER
ACP "SCHEME [Ist_Level) ;- .

The under mentioned pers have been granted financial upgrada-
tion (1lst Level/2nd Level) and pay fixed in the pay scale and with
effective dates shown against each of their namsa(rixati.on of pay
phote copy attached) ;- .

- - o W -

BTSN WA TRy EeA T ey E e dTeay EIRs 10 Ee 5E

Ne |§ ’ i iin the ' jwef datedinext in.
-l - - b . _lpay_scalej —_Jcrement
13T LEVEL ; o

—01. Ne 14117514, M/M s 4000/~p.m K4000-100~ 20,5.2003-01,5,04

Shri Rintu Roy £000,

{702, No 059754, k M/Spl S R
Shri‘Birendrs Ch Rey 325/-p.m & 3200-85- 18.8,2002~01,8,03
' 4900, o

. 3455/-p.m - de 09,8.99

01,8,
Shri Santosh. Rey , 3'000
104, Ne 422(522, Ck Mess
' Shri Sibut Das

5
G
-~
%5. No 14117154, ck(U) & 325/~p.m ‘_ - 4o = «-do - = do -
Qs
s
%

o

. 09,8,99- 01,8,2000

Shxi amar Bahadur

O Vo 14117412, x(U)

K’O,g' Shri Narayan ¥aul

07, No 141174¢4, Sk (u)
Shri MC Sutradhar

hos. wo 141174.5, ck(v) 13455/-pam -~ do -  ~ dom - db -
Shri SK Paul Lot

3455/=p.m - do = . ;Tdo'_ - do -

3455/«p.m = do - S =do -~ - do -

9. No 141174(7, x(U)
‘Shri Nilkanta Roy

@ 3370/-p.m - do -"ﬂf:fégw; - do -
/105-Ne 14117409, X(V) 6w 3485/-pm - Qo.}?;:i:. '

o

&

- domm
Shri D3 Rai
/TT-%e 18117477 ce(v)
. -._ Shri Girdhar Das
1z, No 14117484, k(U)
. Shri PC Barua -
2ND_LEVEL B

Mels No 14117154, cook(u) & 4000/~pom ncoboa;ogzﬁog.é;aé#oi.a.zooo

3455/=p.m - do = - - do =

3(455/-p.m =do w a do - - do -

" Shri Anar. Bahadur _ €000, -
Distr : {Purushothatian M)
. . . - Ma
1. AAD Shillong (Meghalaya) 0C Adm Wing
For Comdt

2, LAO (Aj ':';'.L.Lc:hu'
MLl e,
i%ézﬁ .13;

3. Office cupy



R
e
1,
i
R,
-
,'R‘A
T

R e P o
4 s . . . . ,@mmﬂm,z s - -
Y Verawe |
csunter Insurgency and

Jungle Warfaxe School
c/0 99 APO

cosy/ace/aam’ o [ %/2603

Avea Accounts Officn
‘Bivar Road'
Shillong (Meghalaya)

RE=FIXATION OF PAY ON ks 4000=100=4000
S samRr

Lo A1 1 1 T 3

3. It is submitted that Ne 14117514 Model Maker Shri Rintu
Roy of this School has besen granted financial upgradatien
Assured Career Progression (ACP) Scheme (1st Level) to next

“higher pay scale from B 3050+75-3950=804590 to.Bs 3200=85=490 0
. (83 to Se¢) wef 17 Aug 2000, However, as per the scale revised

to i 4000-100- 6000 instead of R 3200-85-4900 vide Govt of India,
Min of Defence issued Gagette of India (S.R.0 17) New Delhi,

the dated 17 Jan 200} (Photo copy attached harewith for your
ready reference), ' ‘ '

2.  In view of the above, Pay Fixatlion Proforma, DO Part II

~ Oxdar alongwith Service Book in respect of the above mentioned

individual who £fulfill all the QRs mentioned in the said SRO,

are forwvarded herewith foxr your further necessary action please,

3.  An early action in this matter is solicited.

(P m{

OC Adm Wing

.&iclg t-{A8_above), For Comdt
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(1) \\’hu has catered intg o ¢ atracted .t ma n g,c \mh a pu’son havng's' o

_Ab) w ho havirig a SpOllS.C lmng hdS cm"red 1nto or comractcd
“shall be chyblc. for Jppomlmcm to anv of the said” po &

- "Provided that lhc Central G(‘\ ;mnlcnt may. ifsa

, npphc.xbk to’such person and the other p‘lm 10 the mam
- pErson {rom: ihe operuiion ofth-s rule;”

S Powee ovel; :\.—-—‘\thrc U)L. Ccnlral C‘ov:.rmrzf’n! is

. mav. by order and for reusons to be rcrordcd in \\mmg rda\‘a

i Llns: or category of persons. -, : : ! o

STy 6 Smm-w—Nothnmm {hw: HJLS shallaﬂ’«.clrcm, nuon rcux\auon ofagc bmn.
10 be provided for the Scheduled Castes, ”u. Sf‘hedulcd Tribes, Other,Back\vard= '
special categories of pu<ons EhE accoxdanrc_mch the order ¥ 3 :
regard. g

v.'--;N:!mc _dI‘: 5 No.oi”, . "Classi- -
© Post/posts ” ", posts - . -, . Tication




- L P . -
':".', ! P sy, "‘-"-, ; * J(‘:- 0. —’.
b3 X €:{,‘¥;j " e “,’-.:.‘r’,‘ TR r1415. .
Te : A bl "i'-:“ :Lf’ﬁh ::‘ \!‘ {-\JL‘ A A A!\ o
H N A R AU A R TR .t ‘lu .
I Mi‘," TR S AU bt lul;\‘ 14 I
N X@Mv—q}f"(wﬂ\?) v-*Gcncmlu ~st.~3059g5-3?50- n}Non-sclccuort-‘ ¢Up£0 3'1 mrs (rc!amblgifqﬂ EL‘;"‘#' :
R (-sub)ect t_o‘«\‘cenual‘» 30—459 o ;m B U Wy Jf‘ Gqﬁmgcnt sc.panpiu -.: w%“)% B
b [.L&led). ,vanatxon:\bé Serv;ccs* \k_“, :.-.aﬂ*‘, ;.')‘.‘;“_.,;:; S il ‘)’Qal'& IW of Gc Crll .candl- Fp G 5
b 4 " ‘Ii" A ri'v.ghm' '““i} 4[.’ :’ ) CL t L"l nkj’ s 5 i ' o
e pcpgentnuGroup?C",.“ "-”'-4 s -N-» e T SRR, 45? ifvsuse: w
N ;';'_' .upon wmk-,;— Non- i _..";ﬁ» ,;., f: pf:*w 4 5 “f ; ¥ cloyard'¢at X xi'ql qt ;,_ N' ST
i: _:-'. DA T ;m;;i";g’@l‘oiid‘:}q: .- JAAGaZCFfﬁd A *F" L. | 1‘ *f , -':. 'r,, v( ‘ ' f‘”t 43N 3 ‘da ; y ':‘ PR
- 2 TR, ,;;“,"[ dl{St{lal oy . e ”*r. f.‘.i g‘h}:)& -.bv‘
Foo '3§ h—?‘g“"i“i
b A el PG S
4;" - b ‘ W % .[‘f”_f(&' }L-u R .ﬁ‘i ‘2' Jﬂ'&w éh Iy f‘g “;' Y
.1« L S ‘&‘ll- V\-}‘ ‘_‘ } W e % a, —.{?! 4 el 4&-\“4’%\ ,- _‘:,Ii T Y
4 - '-A‘-.,'.-'. Vi T T :'.-.“ﬁ i& ’... g 1): .‘
-'L-?:P._ '"_' v _: v, (e o
, S
vy L I3 . PR &
,’ " A . -,..-"( —,.T-u.....,mt_' 1;‘-.. w.‘f [IATE Phl ok
r7 TR "8 o ,a 1 Sy pe "tl"“'--\F 9-'"\5‘ N L 05 o ~v-~-,1"1‘,- L g }““ ...;}!:; y
5 ut" -' ) ‘,-‘yu.\‘_- = '*;-\ ! i
1 phcable ) Mamculnmn or, ;r» :~ No.i.».ugj-a ’; u\ 5:,!,;, )"Il‘ao‘y cars nfb t;By promthon fa,il@%‘” Mvi { :
DRI 4 A 72 weay 4T 3 N " / X R
S e cquivalent, :c,ff- . -P ;.'* S *3-.?"; ”% o '".,, ﬂ%ﬂ‘e&ngx; ?}y“gt}i‘}h}bzdbsorptmgz ol o
- __:_/.' et - ¢ t 'y, ;
. 4:2.” e’ PG Indusmal Tram- s "::a-l,. ,n%r‘ *1 -p’.\g.\_ <:»f;§§§mllﬂ,gnl ",‘. :ulmg*bombyﬂ };w;,,-:.
T <ing Institulg Certifie ~«~~‘ s GRS 3‘& I,i r-duectgecrw"‘g°“l‘ £ fTes
L - - B ' . -4
" ‘ ¥ . calemﬂxespccxf'cd GEX 11 o P e !
i‘“ Lt " tradeor its cqmvalcnt-» ,-;‘,,: % ,
{ . orits cquwalenl VI e f‘;‘ﬂ‘ﬁ“""'w L
* . L v B s L A . ; AN
K ~ Defence Services - *F“'f o
, S Tradesman course " - AR
. ' dpprow-d as such by - Y i Y '
b : .:\ : . thc/Cemr"l ;01 bli?lc N 2‘\"',;‘””'\,1 .: - {Ae ,:1_:,,‘"3 p
L Ce Governments; . T T AL R A
3 b - . 4“ . v,_e, ‘.4_"'3' "‘:{‘1’ ‘}‘?yli, ;_{-’ f‘-
hhae s, (i) Ong year's 'S ST PN Ml e,
b - cxpcncnce in t,‘hd,, ‘r .Erf,,;""‘C;ﬁ;ﬂ,,‘,};‘{:“"g'u». J_': {.
By e » o Trade -“1", el ;,’* : "*‘%7\.- SSIIVIERET £ —‘1"‘? “};*"Eu . ;f" e P £
", 2""‘.":"". e '."""" Ca A i“‘)’ \",, \ N (4 . 1“ (” ﬁ 'i" .n u-hﬁ "u‘\f ¥ et 1,7 i
. T8 A NG'E“ EllglblS"-’MG‘ulvs&f "; .;*,L,';;. S .ﬁ";"“ o, -,m SN UL
. “ et ‘, - 5 gt Al T " '} e :‘,*v‘ “ % . ) = ' 3
¥ - iy E" ‘.'L‘_},J"I pﬂd@tcjme&ov@(\a ?{g ‘v gond {':L,é:ﬁ:«aﬁ -..“*!"“; &f o
A qua lify in gy, ’\‘-""*"‘, BT AR wtmﬁa‘ i s
T A S S R et A R S '-*"-" ) S [
»r -‘*".f':-»'-"'i r"‘ d‘tpal'mlﬁnLal lrade ¥ty f\w %p:}'h@ﬂhafi"zt‘"}“ i Sl ;ﬁ‘ 3 ‘t"’ T¥by ﬂ!;ﬁ"iri
R LA st ..f“’“ﬂ'*" **'f‘if*?"ﬁ-p"t'f f"—ﬁ'«"E:-i"--“T W g i“x«;»ﬁ&‘»’:‘“ bk o X "WEL i A
: Vi i '—’- Y PRENILOFE AL WG Ve 0 S -.‘ "..1
' PRI )’ ; & e I T 3’ m “w‘ ﬂ " ) ":f,{}’-’ ¥ r. J‘::O Ce.
Lt - J v e l} )- »,— E Iy 0 "". fp‘ . .‘H“r.- (. it :..“ A
“nl, "Li.» ‘“., mt‘::‘ Vi Lot *i*%,ﬂ...i | fw I f G *-};*ﬂ i b A
oA Tt r n N e Yo A hEY i ] I ) :l, Y ? ,'..:,'yﬂ
.‘.i‘ {,n e ”24 . :1 K » “ {4‘ {)“ Mﬁ m."‘“‘t“' ’\\'H! 4;.- ‘&r s 13 'ig,i;‘n:i}' o { 1

‘ ,,H T T
‘;rotmn '\From any 'Semi- Slflllﬁd Grag%: wuh & l-i Fﬂnmcnta,l Pmm on‘ﬁ\ ¥ *ih":t‘: -xm NoL2

AR 8 earségf\?lccmtl}ggra‘gc, JURE ucpf ipromou_gnzm oo %W‘ k
o rpnon Perkglq workmg in. 1cqulvalegt9‘;’ N fmnaliogoonsxsungoi v%x, bl v?.,w,;m— ?
~ b possinDirecorgle Gene&e!s,‘f«Quaém d gl EsublishmenEClimmant . ¢ 37

ce/Lowes fonmuom ofD cpce e 7‘ ,a

P ool
tigible, i
wﬁ@;ﬂ{, S 21 ‘:I,,qu’éhfx ¥ ,ﬁiwﬁ {

: AR
, ~ i e
; PR AR NG a.'*,_'r - R T AT 'I‘!r l o R _),i‘ ﬁ

“2; Dn,;a recruits in: Se:m-sluucd gmds, ;g L _,(u) An b[ﬁocr from, othcer

v 'slndua.."ial‘TnmmgInsmutc‘v AL +10 ‘{‘G encral of Quality ASsurance "«» \‘x“# ?:: :

E candcx-nad¢Apprcm1cm/NC’IVI‘ ctc.mll kN t;..iﬁstabpsumcm located iny Lhc stauloxy‘ o - |
“ Smxdcxgdforpromouonmth'l\voyea{ L3 '_“.“ nleart_rysumonr—Mcmbcr‘ 1;'“; --,l--:‘"'“"; WS N

by

| t"r’é::“mthegraclc S s

R T 'Fu

: r—— g T T E 4 - T .- VST
; ! ‘r . 4,"\, e '( 7J ) ! ‘i;jJ [N :q'».}\:"-‘.". .l;m‘ E' ;3 La 4'\“'7 wl?‘.“" Tr w‘l \‘ T .,r. - ‘-‘. l" k- ‘f .
S "‘J "" N P R . - TR M S
X / .f; PN e 'I:n».,ra-' ”..“y")«.‘_?.l ¢.(:x_3, o re _»Np ."s.l .‘“l._w‘n,“ T AR .”“;Y.
b . * . ‘ ‘1,&_[; (_ e\ “. ld
. 3 ] »

'l«‘rth'"-' , AR

L ':M:-n.*""-. wgm! LYy, w::.:. gm‘ ;4'4
* N . © gk iad et
n\ - ’l
&

“‘-Y. v
i‘"' r‘:‘: ~‘.‘f
;‘.‘A




( r:..‘" ‘ v : ST
S R _ R
"43, Paucn  1%(2000) Geseral  Rs. 4000~ 100-6000 Non-sclqcuom@Upto 37'}cqr§(rqlpxnble for 4 e ey

& Maker  (* Subjeci to Central SR Goyemxmmservamg} upto 40,3

T, (lighty - vamation | Serviee T T ears in:case of G:nemlcandl"
Skilied - dependest  Growp G- - ) . dates?{43*yca{s“in case of Qther*

.. MGrade-ll) uponwork- Nom-, | "t 7 ;ﬁqck\ivarq(;mgs,candxdatcsand !..,
LT load) Gazetted . L. . 45 ,cars ,m*casc ofcandxdatcs o
e Industrial ' i Wl "bclongmg to*Schcduled Castcs

: Co T Non-Min- :
L. istenal .
N . ‘. . {‘ ; :.l\:; .
N o
’,." _'."‘ « '-t .’f ‘:‘.ﬁ.' F‘\F
;"’: ot K et _;‘ P
RS ' TN “ '-_,,’
- . 8“ V‘.._' 1 ‘r
CoL D \/htncula't.iori'oxj}\"};
. -, cquivaleat- e TR
' . . i) Incuistrial 1mm-r,‘2 L

T m;,‘mstﬂutt. Cuuf- e
" cae in the specified /3
L£adc OF US: eqmvakn;
" orits cqm\alcm e

&

T A T i
%4 '_‘}%’b;"-" 3

Defence Scrpcc: ,”',; i "\i
”: Tradcsnmu courgc
& LA ~app|o'{cd as such b)" CEAE I =
i : SN T o the "Cenyral ot Sl.xu. ‘fj HF J?
vt el , Guvcrnmcms :1 ¢
‘ (m) T\»O)uars " '
- cxpcr{,.m, in'the §£.
?- Tradc s ‘x- r~;:
Z .\ " Ngtes Ehéxble.g‘ Ii
“© SN candtdqtcs.are‘tof ?s

;l’ 5 !"\ *ml hf

1,-.
0 aucm \shijle ) vi
: .\"Cars’sen'lc}:xmlwgradeirs’&i

‘A‘bwrjmom .'B.rvons \»pﬂung, 1mpquxﬁnlcn:

gqrﬂlar post.s in D:re:toraic Gv.rwra{ oﬁQuahtv- ;
AssumnodLo“ crmfommuons of Dcfenoc semo:s

\--

eyl
A . T} ':‘“t"n‘ t;
g!;#:{“ 3t V 3 ‘)' % i '*\E‘txz% “Yﬂ%‘(‘t‘:
3 ’ ':,‘ - R T A .«" ” T
2 ,1?‘“ Mﬁﬂ:ﬁ%* "” ‘§»l3f Rk Tl
' G0 ‘gg«;{:b Depasting 151,55 pgpon
hoL Q Efqmi‘ m“ﬁ!«,
Consistin 2
z"Hc:adof thEsUblghxncnf"“ Tt

Y (1) Smuquost Qﬂ'tq,r ue\t tothe "y 5+
! de of the hsmbhshmunt* -M¢mber

: (r'\ou’ I'» Al eligible candidates arc to qualify i m a

27 cpdmm,n(allrddu sk, v e v 8 1;: i ;M .

S5 Wore 2 Q:rcctrccmus mn Scmx-s:-.lllcdgr'ldt.s‘ H sm (i) An ofﬁca from, DLhC[ Duycto' tg :
.o who possess Industpat Tiaiung lnsmutc e % General of Quahw nssmranw Ly
L. ceruficate/ox-trade Apprv.nmcs/NCWI' e wﬂl %"« Establishment loc:nodm _}hc stautgnl}
P bcnonmdu.rod for pmmouen“uh’l'“o)cals - ,. nearb; station. ——Mcmbe‘ YT
L= ; —i— T T

ae




I Yova

i

— Qq"‘

LY AN A el > L7 -4

Cowsier [peurgeiney and
Jungle Warliwe Schooi
G ..-“) APO

G .
GOI3/ACK rsun . 02:) Sep 2033
Area Accounts Qilice

‘Bivar Lead
Shillong (Meghalaya)

RE-FINATIONQF PAY 1 ACP SCHEME

e
l.

Ref your letter No.Pay/Tech/Coord/d X<} £ CP — Army XIU dated 24 Jul 2003,

2. Service Book  reepost of Tradesman Ho 14117514 Moidst Maker St Rirar Roy
of this School for m-fination of pay vader ACP ficheme received vide your letter under ref
15 resubmiited ncrcwxm alongwith pay fivation proforma as per vide Govt of India, Min of
Defence. Jelter Mo 11(13 2002D (Civ-I) dated 20 May 2003 (Capy attached). It has baea
clarified that the industrial a3 well as in the non-industrial Esuie, all the frades have been

" classified as skilied fincluding left out frades, like Model Maker). Ax,c cdingly the pav

scales havi been medified wef 01.01.1996 as uaor -

{a) Shodiesd o 5 3050-45%0)

by Wighly Skilled ¢ - Re 4000600

T, VYN

(U..) FREE R lI)

(c)' blagier Cratlsmon : Tts 4 >(‘ '(}-'7000
3. Inview of {he above, Model Maler Shri Rmtu Roy of this Schoo! is ehgnble for
1 above ACP Scheme as Htghly Skiliod (MS-14HIS-II) und ghould have been given the
pay scalo 6f RS 4006-6000 as per Gad of India lelter menfioned at para I abavewef lhe
date of iniplamentation of 1st ACP ie 17 Aug 270,
4. Howevey, Hhe srre-revised weule of pay v fespect of Ges ahove mentioned Casc
Skilled grade (Ry 3G30-4590) to next higher grade Highly Skitled {(Rs 30008004,

3. In vigw of i above, you are reqaested o re-fix the pay and {onwvard the verlied
revised pay scale u'i' e above dulividual as mr Govt of Tediz, Min of Def letter

meationad above Yor sur furthier noceszary acton please. '

7 |
o Ut

e C S : fPunnahoine g MD

. < ' PR
S 5 w7 Ades Wi

Lpcls @ (Asaboyer For Coindi
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BY HAND

Counstter Insurgency and
Jungle Warfure School

CI0 99 APO
6013/ACP/ Adm o Nov 2003
Area Account Office

Bivar Road
Sluflong (Mcghajaya)

RE-FIXATION OF PAY — ACP SCHEME

- b Fusther 1o this School fetter No 601 3/ACY/Adm dt 28 Sep 2000 and your remarks

tiereon. D] Toct/ Coond/ L5/ BCH/ By X1V O /710 222

2. ftissubmutted that No 4117514 Model Maker Shui Rintu Roy, whe was putially
direct recruited in the post of Cook wef 17 Aug 1988 and subscquently joined another
post of Model Maker by the Board of Officer wef 01 Dee 1995, since the vacancy was

cerested ot that tme, Both the post fsther comes i the same pay scale waf G1 Jan 1996.

fienee, his remustering has been treated as “teansfer” and not a “promoetion’. However,
Govt wuthonty on the subject 18 not held wilh this School.

3. Incomnection of granting of ACP, you we requested to refer claification on'the
subject 1szued vide Gowvt of India, Miiy of Fersonael, Public Grievances & Pension letter
No 33035/17/97-CAtd>) (VollV) dated 1¢ Feb 2000 (Piwoto copy attached).  As per
doubts raised/clani{ication at Ser 5 of Annexure of the GOI letter, it is clarified that if the
Gowt scrvant has been appointed to another post in the same pay scale either as a direct
recrull or on transfer, his previous regular service in the same pay scale, even if it was in
diffcrent posts should be taken in lo account for purpose of ACP.  No 14117514 Model

Maker Shri Rinfu Roy remustered to the post of Model Maker from the post of Cook wef

01 Dec 1995, just after one month both posts comes under equal pay scale of Rs. 3050-
4590. A photo copy of Govt of India. Min oi Def leticr No PC-1 to 11(15) 97/D(Civ.1)
dit 18 Mar 2001 regarding of pay scale of Cook is also attached for your info please.

4. In vicw of the above, No 14117514 Model Maker Shri Rintu Roy is cligible for
ACP 1% level wef 17 Aug 2000, atler completion of 12 yrs of service from his initial
appointmient of Cook wel 17 Aug 1988, You arc therefore, requested to re-fix the pay
and venify revised pay scale of the sndivitual as per the authonties of above mentioned
Gowvt of India letters.

-
- R it Y 1 A

"'.:-.3c_“‘

g e .
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. ___AParushothaman M)

{ iy | T Myj |
R LR, OC Adm Wing

\if_‘:__&/ ‘ ~ For Comdt

<ncl ¢ As above,
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SATENMENT OF FIX ATTON QW PAY KL NANCLAL UPGEADSTION /
{UNDERTHE ACD St HEME WITIE B FECT FROM 09 AUG 99

L ,\Z:l!ﬂ(' : /\/0 /4//’:) /4',? :)Fu T I\M—U_ Rjj
1, Presend postofPay sonde beled : /il[‘c('/ "//'L/[, 0 0. N/ VA 5) {)
\ AR A AN £
L e s ABES 000
3. asic pav drawn as RIAH-PT1 : . w o
wsic pay drawn as on $9-Auy !7\6-;{.})’9‘0/—{?4“ IR ERSAS

in the existing pay scale

4. Post to which directly recruitment : MMJ“"“:{_I)

s Date of Appointnent by divect S !géﬁ‘* /?6900
recruitinent
g Date of completion of 12 veurs of regular /# !;?.’%.9’&[}00
service (Form e the daie ol direct 4
- recruitment.
7. Date of completion of 24 years of regular @ —7
service (Form (he the dute of direct
,recruitiment.
s
4 Details of promotion (incinding jn-situ LN
prowmotion) if any
(i) PosUPay scale to which prometed @ — I
y
(il Date of promotion e 1
. as
@ity Perivd of debarment for e 6.
promotiun, il any. / o
9. etfective date ¢f financial upgradation : 0# KROOG-
under ACP scheme.
Gy 1 Level toey Seale) [ 000 -100-£000(378 do 57) e
] ‘1
)] M Tevel (Pay Scale) . »
10.  Pay me be fixed as per ACPE schawne : ,Qg L 00[)/_ £ 2. ) :
SE Dote of next increment L0/ b‘/af Q00 - 1
{
2. Autherity Voo ; s Grovt of daitia, Min of povs -
% 2075 T public grievances and
w g t\i\/ I \ o Y mnslon (Deptt) of pers and
U mgu 2 o g ON No 3503471 -n,; 3
R e 05 st
rm dated 9 Aug V9 3}
st e Board procecding, ?C”Y/* i Al
V e fbiae r’f— S,-vaa_ e} s 4 D ped- ,«'4-
AT s N IGNED S wlia (4L 0 F ) N Bk
o A ,
Shl_l.l.'.u. - Cio 99 APO _ - [LQ_ OL\.(..L(} I { '?5‘\,"\ ()/\ .
gated 1] ',2 -f/.c(/ .y, 1,;’
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BY HAND

Counter Insurgency and -
Jungle Warfare School
GO 99 APO

@A pr 2004

: ACP SCHIME

v-u--o

2, In‘- thlSt connccnon, 1t is mumatsd that Shri Rinto Roy, Model Maker wwvas
o promotcdo)wcf

101 12 1993 from Cook g ,,rach and hls pay was ﬁ\cd aoco‘dmoh by

R.mtu Roy, Model Maker is bcmg ds.pmcd of lus legitimate

:_ht and are gcmng less pay than his juniors, which is against the tule
the Gow of Inam

p,‘, p hw pay at perwvith his juniors, a re-fixation Performa for re-

e

ence;
tE ﬁ}ung lu.é paygdw f 01.01; 1996 alongwith comparative slatement of pay is also enclosed
‘ heremth Tor your perusal and consideration please.

Coo Semce'documems in r/o Shri Rintu Roy, Model Maker and other iwo juniors are

- forwarded Her with for your verification and approval of re-fixation Performa, so that a

senior cmploycc is not bemg deprived of his legitimate right picase.

_—Pertshothaman M)

Lt Cal
)C Adm Wing
For Conudt

—



- _ae- o ANNEXURE-S

(IRUEK COPY)

REGL/INSURED Rs 100/-

Area Accounts Otfice

Bivar Road, Shillong - 1
Pay/Tech/Coord/49(C)/ACP
Army XV dated 26 May 2004

To The Counter Insurgency and
Jungle Warfare School
C/O 99 APO

Sub : Re-Fixation of pay : ACP Scheme

"Ret - Your letter No 6013/ACPAdm dated 19 Apr 2004,

In this connection it is intimate that Shri Rintu Roy was Model Maker as on 01.01.96
whereas Shri BC Roy and Jangbo Sherpa were Cook on that date. Hence, no comparism can be

made.

However, it appears from your ietter No 6013/ACP/Adm dated 06 Nov 2003 that
remustering to Model Maker wef 01.12.95 is not to be treated as promeotion. If so, it may
please be stated clearly that remustering to Model Maker is not a promotion and is not a part of
hierarchy, i.e Model Maker post of normal promotion to Cook. Accordingly, pay fixation of
Shri R Roy may please be proposed under ACP wef due date in the scale of next promotional
post for our further necessary action.

Service Books and connected papers received with your above cited letter are returned
herewith.

Sdi-xxxx
(D MISHRA)
. AO
Encls ; 3 (Three S/Books)
: (1) Rintu Roy
(2) BC Roy
(3) J Sherpa
Copy to :-
Pay IV For information.

Local

kwg;ﬁ’
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~ Annexure-9
- )i" . Tele: 23373514 Dte Gen of Milary Traming
Qx/ ‘ General Slalf Branch
\ Army Headquarters
DHQ PO, New Delhi-110011

* / ,-Q_Q - . B .
Vel

No. 74175/Cir/VCPC/IGSIMT-7 ()g-/Dec 2004

/Counter Insurgency and Jungle Warfare School
* €10 99 APO

RE-FIXATION OF ACP SCHEME : CLARIFICATION REGARDING

1. Reference your letter No. 6013/ACP/Adim daled 06 Nov 2004.

2. The malter has been examined at this HQs. As per SRO 140/76 (extract in respect of the post
of Model Maker enclosed) applicable to the Group 'C' and ‘D' posls in the Mililary Training Direclorale,
the post of Model Maker is to be filled by promotion from the Model Mazdoor with 5 years service in the
grade. However, it is seen from the available documents including the order daled 28 Nov 1995 issued
by CIJWS that Shri Rintu Roy was re-mustered form Cook (unil) to Model Maker which prima facie
4 appears lo be irregular. It'is also pertinent to mention that in any case the individual could be eligible for
the Tirst ACP benefit only after completing 12 years of service afer re-mustering. The individual will be
compleling 12 years of service aller re-muslering in Nov 2007 whereas he has been granted ACP wef -
01 Dec 2000, which is also irregular, and not as per fulés. >
3. - inlight &1 the observalions mentioned ahove you are requesled to reconcile and lake corrective
action in the matter.

i &) W { r“'ﬂ(‘

(BS Chawla) : -
Dy Direclor
For DCOAS {IS&T)

P
~ot¥



From :No 14117514
Model Maker
Shn Rintu Roy
CIIW School

To : The Commandant
CIJW School
C/0 99 APO

(Through proper channel)

RECOVERY OF PAY & ALLCES : ACP SCHEME

Sir,

1. With due respect and humble submission, I beg lay down the following few lines
for your kind consideration and favourable action please.

2. That Sir, I was employed in the trade of Cook on dt 17 Aug 1988 in the pay scale
of Rs 775-1025 and remustered in the trade of Model Maker wef 01 Dec 1995 in the pay
scale of Rs 950-1500, It is also submitted that as per 5" Pay Commission pay scale of
both category i.e Cook and Model Maker brought under same pay scale of Rs 3050-4590
wef 01 Jan 1996,

3. In view of the above, I was entitled financial up gradation atter completion of 12
yeas service under ACP Scheme due on 17 Aug 2000 in the pay scale of Rs 3200-
4900,but as per Gowt of India, Min of Def vide letter No 11(1)/2002/D (Civ-I) dated 20
May 2003 itis to be re-fixed in the pay scale of Rs 4000-6000 instead of Rs 3200-4900.

4, AAO Shillong (Pay Tech) re-fixed @Rs 4000/- wet 20 May 2003 in the pay scale
of Rs 4000-6000 and (Pay IV) already passed the monthly salary drawn wef 01 Dec
2003. But the arrear amount (by Pay IV) disallowed duc lo required re-clarification of
pay fixation vide their letter No Pay/[V/19-Vol-VII dated 31 Dec 2003 and 26 Mar 2004.

s. As per audit authorities concern and fwd a advice latter with comparative
statement herewith two juniors Service Books vide No 6013/ACP/Adm dated 19 Apr
2004. It has been re-clarified by AAO Shillong both sec (Pay Tech & Pay IV) be

~ approved next higher promotional pay scale with due date (1.e 17 Aug 2000) vide their

letter No Pay/Tech/Coord/49(C) ACP Army XV dated 26 May 2004.

6. OC Adm Wing informed to me that fixation of pay scale of Rs 3050-4590 to Rs
3200-4900 and next higher pay scale as per 5% pay Commission not for Rs 4000-6000.
So, it will be required necessary clarification.

7. A verbal order passed by OC Adm Wing for necessary recovery will be made
from my pay and allces on account of ACP scheme due to remustring .

5

— 29 — AnmeXxyne —10
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It

Ititis so, than in this connection, I would like to mention a few trades which they

are also in the same case are as mentioned below :-

9

(a) (i) Tin Smith (ii) Driver they are two times re-mustering in this
School and they have already availed ACP Scheme & Skilled grade also.
They are also supposed to be made recovered of their pay & allces.

b As per fundamental rules junior employee can not be granted higher scalc
of pay than a senior employee at par fixation of pay.

(c) As per revised pay scale 1996, pay scale of civilian statl’is brought
category wise not by trade wise. So, necessary amendments for récruitment rules
as per 5% Pay Commission revised pay scales.

(@) There are no rules for promotion Cook to Model Maker and not a part of
hierarchy as the post are different cadre.

(¢)  While, AAO Shillong atlairs a lot of dilemma in my case, that junior of
same category (pay scale) are getting more pay & allces than me, hence
re-clarified to be approved as ACP Scheme. Because, ACP Scheme is neither a
promotion nor upgrade .it is only a tinancial benefit.

In view of the above, I request your kind honour to look into this matter

symmetrically consider my case and fwd a suitable reply in view of the above facts and I
shall ever remain grateful to you.

Thanking you Sir.

Yours faithfully

Dated : 9, Mar 2003 (Rintu Roy)

- Model Maker



e

\

2. That $ir, | was initially appointed as Civ Cook(U) in your establishment on 17 Aug 1988 in pre
fevised scale of 775 — 1025 (ref CCS (RP) Rules 1986). The samie scale hias been revised wef 01 Jan 199¢
under CCS (RP) Rules 1997 and Govt of India, Min of Def letter No PC-1 to 11 (15)/97/D (Civ-) dt 28
Mar 2001 as 3050-75-3950-80-4590 (ref S-5 scale).
3. On 01 Dec 1995 vide your DO Part Il No 6017/1/17/Civ(IIT) dt 04 Dec 1995, I was remusterec
from Civ Cook(U) to Model Maker in pre-revised scale of 950-20-1150-EB-23-1500 (ref CCS (RF) Rules
1986). As per CCS (RP) Rules 1997, my pay has been fixed/revised as 3050-75-3950-80-4590 which i
seetns to be incorrect. |
4. On this contest, T like to submit that, as per CCS (RP) Rules 1997, my scale would have beer
fixed as 4000-100-6000 wef 01 Jan 1996 based on following :-

Revised Pay scales for certain common category staft

The revised scales of pay mentioned in colmn 4 of this part of the Notification for the posts
mentioned in colmn 3 have been approved Sy the Govemnmen.

------------------------------------------------------------------------------------------------------------------------

XXII, OTHER TECHNICIANS

(@)  Posts requinng Matriculation with 4000-100-6000 52,111
some experience as minimuim
qualification for direct recruitment.

5. As per RR of Modet Maker following qualifications are needed :-
(a)  Matriculation and its equivalent.

. (b)  Diploma in GD Arty or two years experience in the trade.

g

As I fulfill all above essential qualifications as per RR of Model Maker hence, my name has beer
approved Sy your honour for re-musiering.

 Brom :No 14117514 -~ It f
' Model Maker N LN~ &
Shri Rintn Roy '@/—“/
CIOW Schoeol
C/O 99 APQ
To : The Counnandant
CIIW School
C/0 99 APO
(Through proper channel)
Subject : ANOMOLY IN PAY FIXATION UNDER CCS (RP) RULES 1997
Sir,
1. With due respect, I the undersigned submit following facts for your kind perusal and favourable
orders please.
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6. Similarly, in MES there is a post of © Sub Overseer’ and as per RR essential qualifications ar
same as Model Maker. Though, this post has now been abolished but existing individuals are getiing scale
of 4000-100-6000 based on clarification of CCS (RF) Rules 1097 as mentioned in Para 4 above.

7. In my case, though at the time of re-mustering from Ctv Cook(l]) to Model Maker on (01 Dec
1995 pay was fixed comectly as 950-20-1 150-EB-25-1500, But on introduction of CC8 (RP) Rules 1997
from 01 Jan 1996, my pay would have been fixed in the scale of 4000-100-6000 instead of 3030-75-3930-
80-4590 keeping in view the clarification of Govt of ndia as per Para 4 above.

8 Further, vide your office DO Part T1 No 6017/1724/Civ(iidin) dated 10 Dec 2003, 1% ACP have
been granted to me wef 20.5.2003 in the scale of 4000-100-6000 which also seems 0 be not in order due
to following reasons :-

(1) Thad completed 12 years garvice On 17 Aug 2000 hence, T am entitled for 1% ACP wef 17
Aug 2000 and not from 20 May 2003,

(b)  Asmy scale would have been revised wef 01 Jan 1996 as 4000-100-6000 so 1 should have
* been granted next higher scale on grant of ACF as per prima object of ACP scheme Sy the Govi
of India.

(€ - Abso, if my remustering from Civ Cook(U) to Model Maker from 01 Dec 1995 i
. considered as promotion then, T should have been granted 17 ACP wef 01 Dec 2007 and present
DO Part I require cancellation.

9. Inview of the above, may I request your honour to examine my case in detail and issue necessar
directive to authorities concem for comection of anomolies thus I may be able to get my legitimate dues

accordingly.
For thig act of kindness, I and my family would have been ever remain grateful to your honour Sir

Thanlang you.

Yours faithfully

Dated - 1S Jan 2006 (T Rintu Roy)
Model Maker

\gl}
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COURSES WING

ANOMALY IN PAY FIXATION UNDER CCS (RPY RULES 1997

1. Ret your letter No 6013/ACP/Adm dated 30 Jan 2006.

2. The name of trades other technician asked by you is fwd herewith along with
application form of the ind} for your further necessary action please. It is requested that
the application of indl directly be considered compassionately.

(RD Verma)
Maj

DS Coord
For 51

Encls : Two only.

Adm Wing
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To
The Commandant
CIIW School
Cio 99 APO

(Through proper channel)

ANOMALY IN PAY FIXATION UNDER CCS (RP) RULLS 1997

1. Ret 1o your letter No 6013/ACP/Adm dated 30 Jan 2006,

2. Relevant extracts of Gazette Notification No GSR 569 (E) are enclosed wherein
trades of different organizations had scale of pay 950-20-1150-EB-25-1500 ag per CCS
(RP) Rule 1986 have been revised as 4000-100-6000 wef 01 Jan 1996 vide CCS (KP)
Rules 1997 :-

Posts Present scaie Revised scale Para No
As per RPR as per RPR of Report
1994 1997 )

XAIV. VETERINARY STAFF
‘Stockman/Compounder/Stock 950-20-1130- 4000-100-6000 55.296
Asstt/ Animal Husbandry Asstt/ EB-25-1500

Dresser

CENTRAL CATITLE
BREEDING FARMS
Stockmen - do - -do - 36.73

VI COMMON CATEGORY -
PRINVING STAKF
Binder Gr- I . -do- ~do-

(v.J)
W
)
—
~J

VI _TECHNICAL SUPER-
VISORS IN THE NAVY
Ammunition Mech -do- -do- 63317

MARINE STAFF/INDIAN
NAVY DECK STAFF
Sukhani supervisory -do- -do- 35.184

PRINTING STAKF
Compositor Gde - I -do- ~-do- 63.91

ARMED FORCES MEDIC AL
SERVICES
Cinema projectionist Gr - II1 -do- -do- 35.230

1X. LOOLOGYCAL SURVEY
OF INDIA .
Photographer -do- -do- 64.43

XV, REGIONAL LEPROSY
LTRAINING AND RESEARCH
Y, ANSTUTUDE, ORISSA COMMON
CATEGORY EDP STAFF
3 O(}y Cumpaler -do- -do 55.118




KZ‘K"

XVI.  NATIONAL RESEARCH

LABORATORY FOR CONSER-

VATION OF CULTURAL;

PROPERTY, LUCKNOW.,

Repairer -do- -0~ 71.54

XVHI. CAMERA WING.
Photographer -do- -do- 73.54

XXVL ANDAMAN AND

LAKHSDWEEP HARBOUR

WORKS

Field Assistant -do- -do- 87.57

XXIX, CENIRAL WAILE
COMMISSION.
Jr wireless Mech -do- -do- 9011

NXX VI HEAL ITH DEPARITMENT]
Linemen cum Meter Reader -do- -do- 104.29

3. Thanking you.

Yours faithfully

- ;“M’”\
Dated : (}? Feb 2006. (Shri Rintu Roy)

No 14117514
Model Maker
CIIW Schoot

Copy 10 :-

Courses Wing - For info please.
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No : Pay/Tech Co-ord 19(B)
ACp ARMIY.

Area Accounts Ottice

Shillong — |1

Dt : 20.03.2006

SUB : Re-fixation ot pay No 14117514, Model Maker, Shn Rintu Roy
Ref : Your No 6013/ACP/Adm dt 28.02.200¢,

With reterence to vour cited letter No, views of this ottice are appended below :-

D) Since the individual was re-mustered as Model Maker wath ettect trom
01.12.1995 and has been granted higher pay scale with effect from the

‘same daic, he is not to 1 st ACP as on 17.08.2000 as per orders reievant 1o

ACP Schemme.

2) The individual will be entitled to 1 st ACP after completion ot 24 years of
regular service as per condition ne. 5.1 of Annexure-Ito ACP Pules.

lo
CIJW School
C/iQ 99 APO
Copy to,

Narangi, Guwahati - 171

> 5 N [

ACCOUNTS QFFICER (P/iech)

© In continuation to this oftice letter ot even no dated

01.3.2006 and CIYW Scheol letter cited under reference
with a request 10 confirm correciness of the views of this

ottice.
icp/é
ACCOQUN'TS UFFICER (P/1ech)
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1 6013/ACP/Adm q7 f May 2006

ADMWING

FIXATION OF PAY : NO 14117514, MODEL MAKER, SHRI RINTU ROY
OF THIS SCHOOL

1. Further to our letter No 6013/ ACP /Adm dt 17 Feb 2006.

2. The case for pay fixation under CCS (RP) Rules 1997 in respect of Model
Maker Shri Rintu Roy of your Wing has been taken up with Army HQ (MT-7)
Line Dte and Area Accounts Office, Shillong for the clarification of status and
grade structure of the individual. ‘ - -

3. Now the Area Accounts Office, Shillong directed that action may be taken

as per the views fwd vide their letter No Pay/Tech/Coord/49(B) /ACP/ARMY
dt 20 Mar 2006.

4 In view of the Audit Objn raised by AAO Shillong, the pay of ACP
granted from 17 Aug 2000 is required to recover from his pay and allces from
17 Aug 2000 to till date. The individual will be entitled 1% ACP only after

~~~~~~~~~~~~ er condition No 5.1 of Annexure-1

5. Please info the individual accordingly.

P
/
(NS Thap
Lt Col
- _ OC Adm Wing -
End S /uy For Commandant

COURSES WING /

e
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Cli W Schoﬁl‘
Pin: £004406,
2IC 29 APO. )

SUB: Fixation of Pay
PEF:. Your nos: 6013/ACP/Adm (1) di. 14.4.07 and 60018/ Adin Jt. 8:501..

Service books and pay Fixation nroformit i regpoct of following indhviduss oo
retumed herewith unactioned for the following renarks:

IR $vi IZanoranian Hovy, Cook
1) The individual was appointed as Safaiwaia wef: 5.11.1976 i the gay

scale of 196-232 and re-mustered to Cook wef: 1.4.1983 in the pay sezin
of 200-250. . . -

2) As per Govt. of India, Min. of Personnel, Public Grievances & Pensicue
(Depit, of Pors & Trg) F.Na35034/1/97-Xatt (D) (Voi-T¥Y) 4,
14.2.2000, clarilicationy on he poinly of doubt no. 4,5,6, it has boss
closificd that i w1 eniployee who in divoct recriil i OBRC LrIUT AN
subscyuentiy joing nuothicr post sgain as divect rovruil, such appoiingni
will be trcated as diveet recruiiment and past seTvic shall rotTouis
Lepolits under ACHs

3) As re-inustering 10 Cook from Satkiwala can nct be treated as pomest
and ihe two posis carry diflorent pay scales, the individual will thersls
in the same hicrarchy be cligible for grant of 1" ACP only olor

_ completion of 12 years of servics from the date of hi re-raustering ¢

L ) ’ Ceok.

ik st} Rinta Roy, Modei Maker.

1) The individual was appointed as Cook wok: 17.8.1988 in the pay scele 27
775-1025 and re-muslered o the pust of Model Maker wef: 1.12.1995 i
fie pay scaly ol $50-1000

2j The contention in para 3 of your lutier 4t 14.4.2007 has st becs sgread
by this office. Clartfication-1 of DoPT clarilicatory arder daiod:
10.2.2000 spoaks about igooring of yomotion in he game Lig: aoglvy,
whose pay scile has been merged while {ixing une’s pry uader £
gcheme. in the instant case, Couvk and Model Maker does not cws
under the same hicrarchy and Sri Roy will therefore be eligible for 17
ACE only aller completion of 12 years of gervice from the dae ofns re-
suusicring. The vicws of this office have also been crndorsed by Die. Gen
of  Militwy  Training, G5 Broauh, AHD et Wo.
74175/C/VCPCIES/MT-T dt. 2.12.2004

2) In view of .the above, upgredation alecady granted on 1.12,2000 (n the
scalc of 3200-4900 and oa 20.5.2003 in the scele of 400U-60C0 may
please be canceited and overpayment be recovered immediately. ’

The Service Doeks and pay [ixation sroforma may be se-subtnitted @ty
oy comiplying with the aliove OhsorvisHOnS J0v Gur recssuey aslicn,

. ,n'
Ve {_..(\\'.!

{ ’ c}” fuaclu; Ax abuw, A
‘?‘5& o St A&mnﬁ fhicer (P/lockh)
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6013/ACP/Ad ' Aug 2007
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~ EIXATION OF PAY

A photocopy of Area Accounts Office  Shillong latter  No
Pay/Tech/Coord/4?(B)/ACP dt 25 Ju! 2007 is favC herev ™ iz i e i negse

(Ys/am(m)
L Eol
OC Adm Wing

Courses Wing
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Guwahah fBench

IN THE CENTRAL ADMF IVETRIBUNAL,
~ GUWAHATI BENCH,
. GUWAHATL ‘
' 0.A.N0.225/07

. Written Statement on behalf of the respondents to
Original Application no.225/07.

Shri Rintu Roy
- ' ...Applicant. .
-Vs-
The Union of India and ors.
...Respondents.
- INDEX |
" Slno Annexure _ Partlculars Pa%e no.
1. - Written statement o 1 to,7
2. - _ | Verfication 8.
3. 1& 1A Letter dated 2.12.04 along| 9to11.
with the Recruitment
| Rules of the model maker.
Date: 2, 7 , 2008 . " Filed by:-
0S5 G

Advocate
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GUWAMATHBENGH——

IN THE MATTER OF:
0O.A.N0.225/07
Sri Rintu Roy

...Applicant
-Vs-
Union of India and ors.
...Respondent.
-AND-

IN THE MATTER OF:

Written statement on behalf of

the respondents no.1 to 4.
(WRITTEN STATEMENT ON BEHALF OF THE RESPONDENTS no.1 to 4)

I, Major Ashwani Sinha son of S.K.Sinha, presently officiating
as 0O.C. Administrative Wing, Counter Insurgency Jungle Welfare
School, as do hereby solemnly affirm and state as follows:-

1.  That | am the officiating O.C. Administrative Wing, Counter

Insiirgency Junglé Welfare School. | have goneé throigh the aforesaid

application and have understood the contents thereof. Being the
officiating O.C, Administrativé Wing, | am acquaintéd with the facts
and circumstances of the case. | have been authorized to file this
writtén statement on behalf of respondents 6.1 to 4.

2. | do not admit any of the averments except which are
specifically admittéed hereinafter and the same are déémed as deniéd.

3. The applicant, Sri Rintu Roy,' was appointed as cook (Unit
Group-D Category in the Countér InSurgéncy and Jungle Welfaré
School) vide order dated 17.08.1985 in the pay scale of Rs.775-12-
995-EV-14-1025 in the existing vacancies and was working at
Administrative Wing.

g
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4. Thereafter, on 01.12.95 the a
cook (U) to Model maker (Group-C Category) in the scale of 950-
1500.

5.  That, as per 5" Central Pay Commission Recommendation and
as implemented the pay scale of the applicant was fixed at Rs.3050-
4590 with effect from 01.01.96.

6. That as per CCS (Revised Pay) Rules 1997 the pay scale of
Model maker from Rs.950-1500 was revised in the 5" Pay
Commission Recommendation and the pay scale fixed at Rs.3050-
4590.

Further, the pay scale of “other technicians” of department of
Medical and Para-medical services was fixed as Rs.4000-6000/-.

The applicant in the instant case claiming the pay scale of
Rs.4000-6000/- in fact is not app!icable to him as the same is not for
model maker.

7.  That the applicant was granted the first ACP benefit in the pay
scale of Rs.3200-4900 on completion of the mandatory survey on
01.12.2000. However, erroneously the applicant pay scale was
refixed in the scale of Rs.4000-100-6000. Subsequently the
documents along with the service-book of the applicant were
submitted to the Area Account Office, Shillong for verification. During
course of verification and exploration of the records the Area
Accountant Office, Shillong objected the same stating that there is an
error of fixation of pay under ACP scheme which required review by
their office. Accordingly, Arrear Accountant Office, Shillong returned
the Service book vide letter dated 27.07.01. |

8. Thereafter the service book was again re-submitted to Area
Accountant Office, Shillong for pay fixation in the pay scale Rs.3200-



. the pay.

9. That the rank of Model maker is not identical to the rank of
Pattern Maker (HS-Grade-ll).

10. That the Model Maker does not fall within the purview of the
“other technicians”. Hence the pay scale of Rs.4000-6000/- is not
applicable to him. He even does not fulfill the réquisite criteria as
prescribed in the Recruitment Rule.

11. That as per the clarification dated 02.12.04 of the Director
General of Military Training Army Headquarter (Respondent no.2) the
post of Model maker is a promotional post and the said post is to be
filled by promotion from the Model Mazdoor with 5 years service.
Accordingly the applicant is entitled to get the benefit of 1% Financial
Upgradation only in November 2007 counting the period from
28.11.95 as and when the applicant was re-mustered to Model
maker. Thus, the 1 ACP granted to the applicant on 01.12.2000 is
irregular and not as per rules.

12. Reply to the facts of the case:

12.1 'Thét with regard to the statements made in paragraphs
4.1 to 4.4 of the application the humble answering respondent has
nothing to make comment on it.

12.2 That with regards to the statements made in paragraph
4.5 of the application the humble answering respondent begs to state
that as per the CCS (Revised Pay) Rules 1997 the pay scale of
Model Maker from Rs.950-1500 (4™ CPC) was revised in the 5" Pay
Commission Recommendation at the pay scale of Rs.4000-6000 is
applicable to “other technician” in the department of Medical and Para
Medical services.



-}

other technicians. Hence the pay scale of R$.4000-6000 1§ not
applicable to him. Further the applicant does not even fulfill the
requisite qualification as prescribed in the recruitment rules.

12.3 That with regards to the statements made in paragraph
4.6 of the application the humble answering respondent begs to state
that as per the clarification of the respondent no.2 dated 02.12.04 the

post of model maker is a Promotional post and is to be filled up by
promotion: from model Mazdoor with 5 years service in the grade.
Further it is clarified that the order dated 28.11.95 issued by the
J-humble answering respondent no.3 regarding the re-mustering of the
applicant from cook to the model maker is irregular and he is entitled
to get the 1° financial upgradation on November 2007 by counting the
period 1995 when he was re-mustered as model maker. Thus the 1%
ACP granted on 01.12.2000 is irregular and not as per rule.
A copy of the said letter dated 02.12.04 issued by the
respondent no.2 alongwith the recruitment rules of the
model ' maker is annexed. herewith and marked as
annexure 1 and 1A. |

12.4 - That with regards to the statements.made in paragraph
4.7 of the application the humble answering respondent begs to state
that as per the Office Memorandum 09.08.99 the scheme of Assured
Career Progress is applicable to the Central Government Civilian
Employees in all Ministries/ Department. The main objective of the
said scheme as recommended in the 5" CPC to.deal with the
problem of genuine stagnation hardship faced by the employees due
to lack of adequaSte promotional avenues. The said scheme provides
the 1 financial upgradation to the employees after completion of 12
years of services and second upgradation after completion of 24
years of services subject to the condition. In the instant case
applicant was granted the 1** ACP benefit ob 01.12.2000 by counting
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the period from his initial appointment from the-initial ‘appointment of

the year 1988. However, the said benefit was granted erroneously in
the pay scale of Rs.4000-6000 instead of Rs.3200-4900. Thereafter
the documents alongwith the service book of the applicant were
submitted to the Area Account Officer (Respondent .5) for verification.
During verification and exploration of the records of the service boo
of the applicant the Area Account Officer (Respondent 5) objected as
there is an error in fixation of pay under ACP scheme. Accordingly
the Area Accounts Officer vide letter dated 17.10.03 requested the
Respondent 3 to work out the wrong fixation of pay and recover the
amount.

12.5 That with regards to the statements made in paragraphs
48 to 4.10 of the application the humble answering respondent
reiterates and reaffirms the statements made in paragraph 12.3 of the
written statement . Further it is stated that as per the clarification of
the respondent no.3 the applicant is not entitled to get the benefit of
ACP on 01.12.2000 but in November 2007 as the post of model
maker is a promotional and he was re-mustered in the years 1995.

12.6 That with regards to the statements made in paragraph
4.11 of the application the humble answering respondent begs to
state that the Area Accounts Officer (R5) has disallowed the ACP for
the period from 17.08.2000 to 12.05.03

12.7 That with regards to the statements made in paragraph
4.12 to 4.13 of the application the humble answering respondent has
nothing to make comment on it as they are being matters of records
of the case. He, however, does not admit any statements which are
contrary to records.

12.8.  That with regards to the statements made in paragraph
4.14 of the application the humble answering respondent begs to



state that as stated by the applicant the variot
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the posts of Model Maker. All the post are for the department .e. '.the
post of for Medicall Para Medical service/ Department of
Telecommunication/ Zeological Survey of India and was not common
category of Ministry of Defense.

Further it is stated that in the 4™ CPC Recommendatior
the pay fixed for Model Maker was Rs.950-1500/- subsequently
further revised in 5™ CPC to Rs.3050-4590/-.

12.9 | That with regards to the statements made in paragraph
4.15 to 4.18 of the application the humble answering respondent has
nothing to make comment on it.

12.10. That with regards to the statements made in paragraph
4.19 of the application the humble answering respohdent begs to
state that the Model Maker does not fall within the purview of “other
technician”. Hence the pay scale of Rs.4000-6000 is not fixed for the
other technician which include post of Départment of Medical/ Para
Medical Service is not applicable to the applicant.

12.11 That with regards to the statements made in paragraph -
4.20 of the application the humble answering respondent reiterates
and reaffirms the statements made in paragraph 12.8 of this written
statement.

13. Reply fo the Grounds

13.1 In response to the grounds made in péragraph 51itis
submitted that as per the Service Routine Order the post of Model
Maker does not fall under the purview of the “other technicians’.
Hence the revised pay scale fixed in 5" Pay Commission
Recommendation of Rs.4000-6000 is not applicable to the applicant.
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13.2 In response to the grounds made in p pk..s‘ it is
submitted that as per SRO the post of Model Maker is promotional
post. Hence the applicant is entitled to get the 1% ACP in the
November 2007 by counting the period from the 1995 when the
applicant was re-mustered to Model Maker.

13.3 In response to the grounds made in paragraph 5.3 t0 5.7
it is submitted that the applicant is not entitled to get the 15t ACP with
effect from 1.12.2000 but from November 2007.

14. The humble answering respondent begs to submit that
there is no valid and legal grounds and as such the application is
liable to be dismissed.
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VERIFICATION.

I, Major Ashwani Sinha son of S.K.Sinha presently officiating as
O.C. Administrative Wing, Counter Insurgency. Jungle Welfare
School, aged about 32 years do hereby verify that the statements
made in paragraphs2.2,/2)2.! 12:5,12:9 479 1210 are true to my
- knowledge ; and those made in the paragraphs 217211 4012 62 12-
are being matters ¢f records of the case derived therefrom which |
believe to be true and the rest are my humble submission before this

Hon’ble Tribunal.
I have not suppressed any material facts.

And | sign this verification on this )4 November 2007 at

“Guwahati.

M

SIGNATURE

\3 aY A&"\nmw g\b\{m\
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Dte:Gén of Military Training -
- General Staff:Branch
, Ay Headquarters. .
e DHQPO, New Delhi-110011

75/CITYCPCIGSIMT-7 - 0FZ-Dec2004

.. RE-FIXATION-OF ACP'SCHERE ! CLARIFIGATION'REGARDING -

1. Reference your letter No. 6013/ACP/Adm dated 06 Nov 2004.

2. The matter has been examined at this HQs: As-per SRO 140/76 (extract in respect of the post
of Model Maker-encidsed)-applicable to-the' Group ¢ and- ‘D" posts in.ihe Military. Traififig Directorate,
ihe post of Modsl'Niaker is'to b filed by promotidn from ihe Model Mazdogr.with  years service'in the
grade. However; itds seen from the available-documents incliding the order dated 28 Nov {995 issled
by CIJWS-that Shri-Rintu:Roy was- re-mustered forr Gogk: {unit).o Model Maker- which prima. facie
LT R R PRt S T Lt T S RO AR 7~ TR = 2 T R R e AT T TS T T
appears o be jiregular. It istalsoperlinents méntionthat in-any-case the individual couldbe eligible for
the ﬁr_sl_;AQP'_‘t‘);gggfi_f:pp},‘ly.;a{levr;cqm‘pletjng‘ 12 years __Q_{_-,ser,yigjg&;;g{terffé?-ir'ni’js“té'rind,;‘T:he.iindividUal‘ wilt be.
compieting '1'1‘"2'"'9’,ea'r's*"of:‘é’éﬁ/ibe‘idftér?r'eimﬂ's'te'r'ih‘gAiﬁ’NdV’-?OO'Z ‘whereas he has been granted ACP wef
01 Dec 2000, which is also irreqular, and not as per rules.

3. I light of the observations menlioned ahove you are requested to reconcile and take corrective
action in the matter. '

i . 9
ii:ﬁ'ﬂ sisfaw sifagyo : \‘(BS Chawla) &
Central Administ:ative Tribuaal Dy Director
For DCOAS (!S&T)
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In the matter ofs-

O.A.Ne. 225/ 2007.
Shri Rintu Roy..
-Versus-
Uﬁion of India and others,

And-

In the matier ofi-

‘ chcmdcr submitted by the applicant

against the  written  statements
submitted by the respondent.

The applicant above named most respectfully begs to state as follows;-

i.  That in reply to the statements mede in paragraph 3 to 11 of the written
'statcmcn{:,_ the applicant begs to state that as per the recommendations of
the D’h Central Pay Comimission tﬁe pay scale of both the ;:ates_r,or} of Cook
and Niedcl Mai\cr were made same and stood revised to Rs. 3050- 4396/-
So, if the applicant would have continued in the post of Cook, cven then
he would have got the scale of Rs 305(-4590/-. But the post of Modcl
* Maker to which the applicant was re-mustered, falls within the category of
| “other technicians”. The Tequirements for the post of “other technicians™
have boen specified in the part notification of revision of pay and the scale
for ot_hcr technicans has been specified as Rs. 4000-6000/- thercin.
" Further, as por recruitment rules, the qua]j_ﬁcatidns required for the post of

model maker arc as follows;-

(a) Matriculation and its cquivaient.
(b}  Diploma CDRS or 2 years expericnce in the scale,

any
adwo to ks

&L

by Us app.
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Since the applicant has fuifilicd the abov
since the post of Model maker occumed by him falls within the category
of “other techmicians” he ought to have been placed in the scale of Rs.
4000-6000/- instcad of Rs. 3050-4590/- as has been granted to all other

“other technicians” serving in the respondent department.

_ Further the post of Model maker was granted to the applicant by
way of re-mustering énly which is in the same scale of Cook (which the
applicant had been holding prior to his re-mustering) and as such it is not

) a promotional post given to the applicant. Had it been a promotion, then

the applicant should have been placed in the scale higher that that of cook

since he was re-mustered from the post of cook to the post of model

" maker, and in that event, he ought to have been placed in the scale of Rs.

4000-6000/-. As such the applicant was cntitied to get his 1* ACP on

. completmn of his 12 Vcars of scrvice i.c on 17.08.2000 and not from the

date of his re-mustering which has been misconstrued by the respondents.

It is not a fact that the scale of Rs. 4000-6000/- was granted to the

| applicant erronccusly but donc as per the provisions of rules, which he is
~entitied to get from 17.08.2600 itsclf. -

R

I2. . That the applicant categorically denics the statements made in para 12.2,
12.3, 124, 12,5, 12.6, 12.8, 12,10 and 12.11 of thc written statements and
further begs to submit that the pc\xst of modecl maker very much falls
within the category of “other technicians” as per specification and the
applicant fulfilicd the rcqﬁjsite qualifications for the post of modcl maker
as prescribed in the recruitment rules and as such he was entitied for the
scale of Rs. 4000-6000/- as model maker falling within the purview of
“other technidans”.

Farther, the re-mustering of the applicant from the post of cook to
meodcl maler is not a promotion since both the posts of cook and modci
maker cnjoins the samc scale of Rs. 3050-4590/- in toams of
recommendations of the 5% CPC. As such the applicant is entitled for his
Tet ACP benefit w.e.f 17.08.2000 i.c the day on which he compicted his 12

vears service.
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CHCIs maac in para

-

Powry

hat the applicant categorically dcmc T ol

(8%
[

4

13,

2 and 133 and begs to submit that the applicant was legitimately

Pt
R

entitied for the scale of Rs. 4000-60(/- as modcl maker for the reasons
shown in the preceding para. Further he is cntitied for 18 ACP wef

7.08.2000 i.c the day on which he had compicted 12 years of scrvice as

stipulated in the ACP scheme and not othorwise,

That in reply to the statements made in para 14 of the written stafements,
the applicani begs to state that all the grounds stafed in the O.A arc
bonafide and valid in law as well as in facts and the application deserves

1

¢ be allowed with costs.

[ gl

in the facts and circumstances stated sbove, the applicant most humbly

and respectiuily prays that the application be allowed with costs.



Central Administrathvs Tribunal,
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h:
uwahatn Banch

VERIFICATION R
L Shri Rintu Roy, No. 14117514 Modcl Maker, aged about working

in the Counter Insurgency and ]unglc Welfare School, Pin: 9U0-}46 C/O-
99 APO, applicant in the instant application, do hercby vcm5 that the
statements made in Paragraph 1 to 5 are truc to my knowledge and to my.

legal advice and I have not suppressed any matcrial fact.

And I sign this verification on this the _ 18F day of Junc, 20608,

Rindue

e

+.



